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Demand to take urgent action in the matter of a missing freedom fighter from Kerala,
Shri T.P.Vareed

PROF. P.J. KURIEN (Kerala): Sir, Shri T.P. Vareed, a noted freedom fighter from Kerala,
travelling by the Himsagar Express on 19.02.2008 was seen in the compartment up to Agra
and after that he went missing. It seems, so far no action has been taken to search out the
missing person. The Ministry of Home Affairs and the Railway Ministry should take urgent
action to find out the missing person. The son of this missing person is a BSF Jawan. He is
running from pillar to post seeking help. But it seems that no action has been taken by the
authorities. I request the Railway Minister and the Home Minister to take urgent action in
this regard.

Report of Department related Parliamentary Standing Committee on Finance

SHRIS.S. AHLUWALIA (Jharkhand): Sir, I lay on the Table a copy (in English and Hindi)
of the Sixty-sixth Report of the Department-related Parliamentary Standing Committee on
Finance on the Collection of Statistics Bill, 2007.

GOVERNMENT BILLS

The Delimitation (Amendment) Bill, 2008
and
the Representation of the People (Amendment) Bill, 2008

THE MINISTER OF LAW AND JUSTICE (SHRI HR. BHARDWAJ): Mr. Deputy
Chairman, Sir, I move:

"That the Bill further to amend the Delimitation Act, 2002, as passed by Lok Sabha, be taken
into consideration."I also move: *

That the Bill further to amend the Representation of the People Act, 1950, as passed by
Lok Sabha, be taken into consideration.

Sir, the Delimitation (Amendment) Bill, 2008 proposes to replace the Delimitation
(Amendment) Ordinance, 2008. The Representation of the People (Amendment) Bill, 2008
proposes to amend the relevant provisions of the First Schedule and the Second Schedule
to the Representation of the People Act, 1950 to reflect the changes in reservation of seats
for the Scheduled Castes and the Scheduled Tribes as contained in the delimitation orders
made by the Delimitation Commission. It will enable the Election Commission to revise the
electoral rolls as per new delimitation of constituencies for future elections.

As the hon. Members are aware, in 2002, the Delimitation Commission was set up to
readjust the division of each State and Union Territory into territorial constituencies for the
purpose of elections to the House of the People and to the State Legislative Assemblies on
the basis of 2001 Census. The Delimitation Commission has since completed the delimitation
work in respect of the 25 States/union territories.



Government [18BMARCH2008] Bills 181

Recently, with a view to reduce and mitigate the adverse impact of the delimitation
exercise, the Delimitation (Amendment) Ordinance, 2008 was promulgated to insert new
sections 10A and 10B to empower deferment of delimitation exercise in a State, in certain cases,
and to nullify the final orders issued by the Delimitation Commission in respect of the State of
Jharkhand. In view of the prevailing conditions in the North-East States of Assam, Arunachal
Pradesh, Manipur and Nagaland, four orders to defer the delimitation exercise in these States have
been issued on 8th February, 2008. In view of above, in five States of Arunachal Pradesh,
Assam, Manipur, Nagaland and Jharkhand, the Delimitation of Parliamentary and Assembly
Constituencies Order, 1976 will continue to apply.

Further, the delimitation orders issued under the Delimitation Act were made effective from
19th February, 2008 in all the 22 States/Union territories except in the States of Tripura and
Meghalaya in which case, the delimitation orders shall take effect from 20th March, 2008 after
the elections to the Legislative Assemblies in these States are over.

The purpose of amendments contained in the Representation of the People (Amendment) Bill,
2008 is to empower the Election Commission to consolidate all orders of delimitation into a
single order and to maintain the said order up-to-date by correcting printing mistakes. The first
Schedule and the Second Schedule to the Representation of the People Act, 1930 are also being
amended to reflect the correct position in regard to allocation of seats in the Lok Sabha and the
State Legislative Assemblies as determined by the Delimitation Commission. Through the
Representation of the People (Amendment) Bill, it is also proposed to insert new section 8A in the
Representation of the People Act, which will enable the Election Commission to conduct
delimitation exercise in the North-East States, where delimitation exercise had been deferred
due to exigencies of the prevailing conditions, as soon as the conditions in these States become
conducive to the conduct of delimitation work. In brief, for conducting elections, on the basis
of the new Delimitation Orders, the Election Commission is being enabled so that the electoral
rolls are revised according to the new delimitation of constituencies. All this necessitate
Amendment of the Representation of the People Act, 1950 to enable the Election Commission
to adopt the new constituencies, revise the voters' list and to take follow-up action in the matter. In
order to give effect to the commitment of the Government, to implement the new Delimitation
Orders, passage of the Bill by Parliament is necessary.

As both the Bills pertain to delimitation matters, the Ordinance-replacement Bill, namely, the
Delimitation (Amendment) Bill, 2008, may be taken together with the Representation of the
People (Amendment) Bill, 2008, for consideration.

With these remarks, I commend both the Bills, as passed by Lok Sabha, for the
consideration of the House.

The questions were proposed

3t THOTH0 IEFaTToraT ( FRES): SUHFHIIRT H8IS3, H the Dellmitaion (Amendmebt)BIil
2008 37X the Representation of the people (Anendment) Bill 2008 IR gl & %I'Q@ET gl
gl HBIgd, SaTs, 2002 H 91 8311 Delimission ST @il ST AT Delimitstion Commission

T, S8 Syt R Aafie o1 off 3R SHF 915 Delemitation Act H HINET B AT
e § AT AT 81 S Y8l Ordinance 9T fham a7 3R 9 Ordinance &1 Td
fadrae &1 ©U 37 & foIT A & A AT T 81 7RIS, B 9 H U 91 31T §
S qRT fava 2, $9H el 9 Bel dgd I3 fSthac g1 S9 [Sthae 31 YB3 18 3 1950
DI S 118 3T 1950 Bl 10 WIHRT IFISTR,
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the then Law Minister of the country, brought in the Representation of the People Bill in the
the Lok Sabha. SHH H& &I TRIT T 81T 31X e AiAg g ST, 6 ave & 919

ST, DT T BT ATHT T, ST M9 AT U g a1 9 a5 81 89 1950 A
IR B STTHEIT <4 3R ATST 2008 H AR B ST <& | 1950 H <1 w1 ffea ot
Y off, 1951,1961 3R 1971 § T4 SiftfHce S M 3mdl, SBIF SHH ATST-ATST
g fehaTl Heled, qregd: Sil a1 oY 519 S0 WIHRTd RS HR 18 3T 1950 Pl Ta H
I X8 I A1 I/ PEl,

"It is obvious that the Bill deals with four questions. Firstly, it deals with the alloction of
seats for the House of People among the different States. Secondly, it deals with the fixing
of the total seats for the State Legislative Assembly. Thirdly, it deals with the question
relating to registration of voters for election to Parliament and election to State Assemblies.
And, fourthly, the Bill proposes to fix the composition of the State Legislative Council and
the registration of voters for the Councils. I propose to take each of these points and
explain to the House what exactly the Bill does."31T7T I8 BT f& "The first rule which

this article lays down is that the Constituencies shall be determined that there shall be not
less than one Member for every 7,50,000 and not more than one for every 5,00,000 of the
population. The second rule, which this article, lays down is that whatever standard figure is
chosen between these two figures, the maximum and the minimum, that standard figure, as
far as the States in Part A and Part B are concerned, shall be uniform through out the
Territory of India." That is the general direction given by the Constitution, which this Bill
is bound to conform to. The standard figure adopted to this bill for the purpose of allocating
seat is one Member for ever 7,20,000. It will be seen that the figure is in between 7,50,000
and 5,00,000. The seats for different States are arrived at by dividing the total population
of each State by this standard figure of 7,20,000, and you get the total number of seats for
each State, set out in the first Schedule to this Bill. IJg8 qﬂ’i?ﬂ K[ I<h IYATAT AT g9

BT{el P ST AT AT ST I a<h AN+ 984 -8 & qaTd T (b iR Fel & 54
BTl DI YA b WS A a1 51 HElGd, TR &H <4 a1 1950 H Si [RUfT o, oot
S SR CaTaloll o AT 3 89 el A1 it ach Al ugd Wad &, fobeg 1950 H =AY
g T8 81 & d1as[a ST UIgele™ g+ & YTt i1 JMHR AT, IHD! |l AN T2
F WY H @1 211951, 1961 3R 1971 @t f3-faficem & ag < 9gansE 131 7818y, 9%
DBl 81 57 3171 o9 H f$- foafices wR e & forg et gan g a1 #R feqrT 4, 31 sig+
H 3 arel A1 311 37 & Sl 31T getdg b AIfsan # iR i Mfsar 7 omF == & fawg g 8iR
=91 & fawg 7 2 fo5 mfcramic &1 781 Fad), uferamic geal-Tool § USSR 81 Sl ¢,
aiféramie # ares geira 7€l 3 3R uifdramic # st Tt € 81 9% 9 Bee % forg
I M © | e 3R AT WY 1 grferamic & Rifesr s ffme fa g anfzy,
T8 AT A 3MMfcfbel -85 P T8l IfedtRgd Tl 81 YT B1 d3b HH Bkl Sl W& © |
T2l Bl fuT |H1el B Sodb W B BN ST I8! € MR FAbx I81 Mead ol & i i
ST DT I FT oY IR Y2l 2, g8] fagr qur & |rel § Riféw o G 20 a1 26 X8 T8
21 3R I8 26 9 W BH Y8 TS & ol 3TH SI=IdT Bl SIl UiseTq & AT issues of urgent public
importance &, d &gl dlel SITY, HEl dr SIS 19 G 81 Tal §l 3191 W) AR I&f gaiy
T8l 81 |dhdll, 1, paucity of time, TISH Tl & AT Igd ARI Ae@yul JdTd T2l &
Hehcll, g AR He@yul g 781 81 Fohdl 3R Beall- Yool | & 4 P IR fAgasd urd
BT, Ps IR BIS¥ 9l U B 8 3R &S IR FRIS] & goic U B &1 SHS 1o I
BRI R 87 SAD! ST A Sl Gl dHRI 8, DI Ara DI SToxd ol H Foere § & 59
fe-fotfice &ivM & 9MA SR Udh |ad g9l e o1, Sl aren off {6 1976 #
PTG § Uh srHeAAT fham wan Rrad et 11 {6 1971 & fS-ferfiee & are o
1981 H pIs fS-fAfcer &1 81N AT 1991 & AT b AFAR B 3R 59 THR TR
3iTh AT WIS PR & TS| IS B S WS AR FAT AT, A B T8I A1eqH| v 2002 H
& fASge o 147 3R wel M & S AaRe fS-faficed Fiem 9o, 98 2026 d®
SIfed BT 5 NI SR RIT 87 STa<=T
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fom1 —ufafes gt S X8 81 98Iy , I8 STFax My 8T fh 1971 1 ofdx 2001 T ST

STTAEIT HHAT B RUIC & 299 9 981 8, 27 B! S 9¢ 78 8, Sl 87 UHc B
87 TRV ST ERAT 9G4 &b HRU[, S ST BT Sl B b U T SHhRETFR &)
SR ©, Sl dfoReifed ShREdR &, SId! 4 fob 97 Pls 91d 8] Al ¥e) g7
1976 ¥, T4 IHDI ISl DR AT, SH I HSIHE DI drsHR 89 I8 a1 Bl fb gH
Rtz o SR {6 arhs Te IRMex 9 {6 Sadt &) S99 & ARl & 98
ARIFTE BN R H SFTSHR Sl B 1 A, 1 16 AT g AN IR U AR AT
qiferamie BT anfey| T 718 8, 1fY o f$- fafice™ 8M & uger amsex faeed, i
A UTferamie dieicgardl off, R SHAwIT 38 dg IR Fa¥ BICT YIferamig!
PRIy 3R Tie e o, ! Sae i aR o ol I8 i uRkad 8,98 Uh
TR 3 UTfTATE 1 YR Ui ay H 71 SRR, 379+ ared 9 e & oy a1 o
STd H, U Tl § GABR, IAD! Ul Bl GADPR, I7dh Rl & oY, & B &
fau < gay =1fey, 98 SHa! Sude el 8 iR gUdl k% ga-l vl Al grferamid!
PREY 3T 2 6 T8 G I IR AT T AR AU TAR-IRIR B Gl & T Al A
IR ITch g -Thel % Bl Y Abdl 2l T H T W Bl &, STal u= SHIbAT A/l
STt ©, S 3ffdhs WX I &1 89X 8T 3o 4 339 fefarfiee™ & s1e, s8Rt ¥ 19
IRT 30 IR STTAEIT IR Udh AR AT UTTTARIE AT &, R H SIeel UTgele bl 543
HR ¥ fEa1gs &, 1 HRIG AI¢ SN ARI D YTl IR T AR 37T 8, STdfh
YUY H Y8 6 G 59 BOIR & 3R Job0 Pl ETSH P HMH Sl 8, 8l TR 92 ATISS &
3R M feraT &1 'SV 3 Rusiefes i 8, 981 R 1 oG 34 89K & 3R TSI BT
BTSN 3% HIA- Sl B, I8 Ydb oG 14 BAR ¥ 3iR S &7 8189 3 Rysicfed o &,
T8 IR 2 TG 66 BOIR & | ABIGY, ST &1 UTfeTdTHe | 480 HHR 3T UTfelIrie 8, ST
T ST o ©, I8 BICT-A1 b © 3iR I9 Joob ¥ 480 UIfAITHE &b WX &, HITST A
308 &, TR H 150 & 3R YO0 H 646 & 3R A $D! 543 UR ACTH] bR W[ &, Yl
TE 39S e o a1 872 7 I o & fo 39 fafess  oik w1t & fory 971 &t o
T8 8, 3R I 91e1 B, A1 gal [Afcsy a915y, T3 fAfes a1, Hife g9R <91 &
AT TP T I ITGT &1 gl & 3R SAD! UTect=d &1 3171 1 &1, AR Sl I8
Hedll & b Uep HR ATt UIfeiamic & I UTT 3R ¥ b G2 UT<T aRT6R 81 171 &1 il
ZI0d0 IR IR BT AT H AP ISl § T SHE-SITE WX, FHRT Auh I$dT & &
|TET Ud ATl H Ugell aR GAThId g1, WIS ST 19 STY1 R ¥4 &b &304 8 S, fohvg
THOTA0T0 TS & S <81 810 ¥, Jifdh ST el 3a-T 9T &, $IAT gaik 2,
S UTYCIe B 3R I UTYle & A1 S9! ar=del &, S| UTeelv &, Sd (ol d
JHY & eI fTpTer Wahd 3MR T81 U= Ugd e debdl |

ARG, I Y 9 J&l BRUT & Sl 3ADBI 9196 gl 9 A 3FR @ S, I 59
fe-fafiree™ oo 7 ugclt IR sa+1 g1 o™ fhaT 21 3819 BRI 62 < Iexl | fafvsie
D1, 135 RIfCT @ IR SHS AA-FY g8l BIIG 500 Aldh FHT 3R 3500 AR
Hivcicy 3RS ® Hax a1 iR 9! f$-faffices & SR o aR)l #7285y, 54 I8
MR QT 171 AT {6 Il & 19 ¥, SR Iee dHadl 2 o ugelee & fard &
MR ¥ BT A1RY, b 1976 # 9 WR U gafory ot =iy off {6 9 71 9grir Wie,
iR AR DT 9T BT 7147 o Rt 750 @t ST dgelt SIRATT, I9H gfg gl S, o
I ISP AR 3H Tferaric Pl AT 9¢ SR iR fecoft # 3151 IS8T &1 81l &)
Tl 8 f e oIS agl @t SHRNfhe &1 [RT ot & fSeet IR 19T 1fdgey
PR M R A HoolTYRH &I Udh  IETERT 8| el & ool &1 SaTexvl & fob et
TR ST 961 3R 39 o7el # S 961 iR 10 & a1t foreti # S &) il
IR H ORI 3Tl B%, 1971 | B 2001 T Al IR TS Y STTAEAT 60 BT 961 &
3R PR DI SHAEIT 10 BIFal 9¢1 ©, fhegf SMER AT AT A2 AT Al I AT Hic
JeTHT AMRY AT 60 IR HIS TG ALY ST 1976 BT IHSHE &, SHD! FRIIR Hb,
IHD! BIoT fHAT 7T & 3R IHD AR 3R & A=131 Bl HIfYd I 3fR Delimitation

BB ITD! TEORT B - el H HeodTRH & Felldh H Al & TSR] DI FE&

JEHI6 B TS
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2 3R g RSfgacd &1 4 8 21 IRd @l SIcd W1 H Bls URacd T8l goll &, aifd
TAH 1976 BT I8 HSHE ATS 31T AT, ST {5 Awam 9™ IR qrel Gite ST 7| #-7 FHed
BT AAAS I © [P R SHAEIT 9¢1 &, Il IHD AU IR-AT8 MY PR BT ISTE
ST T STR U< BT ST 3R HET Fa™T & TR TR SITAT 9¢ Y& &, A a8 e
2 3R 3R | <A1 T A Bl STIHET 9 I8! &, dl I8 IR T2 2 3T ATl 60 IRHS
IS 91— T 10 FRIRIT 918U 3T BIs A1 IR <fiforg, afe ag R 781 foran
Tl H qEer § {6 S99 ol WY Delimitation T ! I8 T B 9% 2002 W U@ AR
3TSHE B T ¥ 3R I8 JMeHE TARIY & <ToT H &1 BT B ST 1976 BT AT I&T §Y
HBT T o 3T 2026 H IFTSHE BRI 319 2002 & 1S 2026 H IFSHE BT HBIGH, TS,
2002 ¥ 9 Delimitation HHIY HRTICYT T3, T4 Tgell IR 1976 & 29 | H&l 141 fh
1991 BT HHH RUIE od, IAP YR U delimitation HHILT ST IHD! od? Igd
BT EIT &1, 9a H Hriare! gs iR uq uifiéat 7 fraax e oty foran 3 1991 721,
2001 & AW B forar SYI R 2001 BT RUIE o9 351 RUIC f&qw=w, 2003 # 5| <@
RUTE 2003 # 31TS, AT SHDI IR IR delimitation HHI T FHR AT RUIS =t 81 H
FASIA § o o7l Y 89 59 IR X W 781 SNl HEIed, 99 A1 H 9gd 989/ § {6 § |a
D BRIATS! | 91 gite HR1 g, St marst H dierd1 g1 Sl MATSt & oIy 19+ gt
TIY 81 T Fhdl 3R 39P 39¢ fo1¢ H = Taiari) Arar-foar o1 9t 919 781 < Hbdl,
RIfH = a1 Raaran 8, a1 et 3R gig = Raarar, s sror 38 smarst St 2
FHHI-HHT AN I ASD B STexd HI 1 ISl &, e W H Ig FHe1 aredl g (&b qren giee
B F U S ol SR &, S SR 7, SRt €, 519 d& &9 399! R T8 31, a9
TP Qb 3! ITfeRITHT Bl <! fEdeT 3eaT-Sl BH ARNGRT &I a1d B 5, SRR
BT I B &, AN Al UJR 3MH YR DI 91 R @, 98 a9 IP 6] 81 Fabell, SId dP
TANY ST &7 98 A9GS $HF 81 N 9I¢ S~ o TR & H=R, Jg B!
FUITISTS & 3R H A1 Bl g [ B1B! HIST B &, SH B Bl T B & oY ARBR
DI PIS TS BT AMRYI AR YTl DI HEIdd B & folg W $B B BT A7 9
TR Al BIS BM T8l Bl 38T 5l STIAET g DI Adh & g W B T8l &1 38T &1 3
ST g8 &Y, fohq fvas 3ffts Tiferamic &1 Qi T Seat S 98 918 | 96
AT I Tl AP U1 I8 T, Al B | BH 3D TSl DI, STd! Ut 9 DI G & oIy
I9% IR g7 &1 IR a1 g9 =iy, aIfh S9at a1d 9l SEE W, 9El aw W)
U A IR I AL TSl Bl Wb, J&! HEDR H AU aehed AT Bl g

DR. M.S. GILL (Punjab): Sir, 1 have heard my friend with great interest and I have quickly read
through these two Bills I was associated with this whole work in my past duties. The
Delimitation Commission idea was accepted by the then NDA Government, when I called an All-
Party Meeting in the Commission to consider this matter because the 30 years of 1976 were ban
ending. I will explain because, I think, all of you must understand what was, what has been done
now and where you stand on certain issues. I am just trying to place my limited knowledge on of
matters before the House. Sir, in 1976 Parliament, I think unanimously, on Mrs. Indira Gandhi's
suggestion, blocked all future delimitation for 30 years. The Constitution had provided, very
correctly, and India is very proud of it, that we have carried on the census started in the 19 centuray,
every ten years, and we do a great census, perhaps the best in the world, and correctly the
Constitution said that immediately after the census, there should be a Delimitation Commission
because the basic principle of democracy is equal representation. Everywhere there should be a
Delimitation Commission because the basic principle of democracy is equal representation.
Everywhere there should be equal number of voters choosing one, whether to Parliament or to
an Assembly. That is what democracy is about.
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But why did Mrs. Qandhi do it? As I am able to look back, I think, the reason was very clear
that by 71 census suddenly a situation had come where as I said,—I am talking among friends and
without trying to score any points on anyone, I never do try that, but the facts of the matter
were,- that the population in certain States in the North, as Mr. Ahluwalia says, was and
continues to increase rapidly and the Southern States had almost started reaching European levels
of population control. Kerala is Number one, Tamil Nadu is almost equal, even Karnataka and
Andhra Pradesh, 1 think, had all stabilised more or less and by now, I think, they have totally
stabilised population. They need to be congratulated. And, I did say, in one statement,
somewhere in Chennai perhaps, I said, ‘it cannot be that you punish those who do good family
planning and reward those who add to population perhaps unreasonably or unacceptable' I did say
this. Therefore, at that time, the then, Prime Minister, I think, thought that Tamil Nadu lost two seats
to one of the Northern States. You know it, and, therefore, obviously the then Prime Minister
thought that this is something which will really lead us into a terrible argument, North-South or
any other way and they just froze it. I think, everybody was wise enough to unanimously freeze it.
Actually, it was contradictory of the Constitution because equal representation then begins to
fade. In Southern States, you will have MPs lesser in numbers than in certain Northern States.
But, a wise country like America does it, everybody does it. On the Constitution, sometimes you
take strange decisions fifty years later because Ambedkar could not think what would happen SO
years later and therefore, that was done, accepted by everybody and India remained calm. In
other words, in the National Parliament we will not allow any reduction in anybody's
representation. That was the basic thing. But, then, the order perhaps in a sense of
nervousness, if I may say so, was blanket even within the State. We will just do nothing. When
30 years were over, I thought about it, I read a bit, 1 considered it, I called an All Party Meeting. I
explained to them. I said, this is the background and 1 think, even now you will have to freeze for
the future because I think, the country is no longer willing to accept and the only correct solution
is that States will not increase their representation in Parliament by increasing population in a big
way or lose it by reducing population. Therefore, assure them. That is what the Act of 2002 has
again done. The Act has frozen Parliament till 2026. But, I suggested to them and I am glad the then
Government, and the then Law Minister, and all parties accepted my argument. I said that while
you freeze entitlement in Parliament, within a State you should do the balancing because 30
years have led to huge distortions of population. From 30 crores at the time of Independence,
now, we are 100 crores- three times-sadly! So, that has happened. Then, there is movement of
people from rural to urban Movement of people across the country has happened. Sir, Punjab
Assembly, in 1966, had 117 seats. Should they always remain with 117 seats? And, should the
distortion of boundaries be allowed to remain for ever. No. So, therefore, you can have a
Delimitation Commission for the State Assemblies within themselves, even, Parliamentary
seats. Delhi, with all 'in-migration' that is taking place, will remain with only seven Members of
Parliament. But, surely, we should the seats balance. What Mr. Ahluwalia is quoting was my
statement that I had made many years ago that how could 38 lakh rural people be equated with
4.75 lakh Chandini Chowk people. That means, a rural man's vote is 1/8th of a city man's. I dont
accept it. It has to be equalised within Delhi. Therefore, I suggested-I am glad that they have
accepted it—to take all the States and within them the Parliamentary seats. Punjab has 13
Parliamentary seats. But, now, balance them. Therefore, please, balance the Parliamentary and
Assembly seats within the State. They did that. They passed a law. I have a slight regret that my
friend, Mr. Jaitley, after the meeting, had he just casually consulted me, I might have made certain
suggestions. They passed the Bill as it was. For example, I think, after 30 years
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of increase in population in any State, 117 seats of Punjab Assembly could have been
increased by 10 per cent also in other States of the country. Sir, 10 per cent increase in
Assembly seats, internally, in a State would have given comfort to a lost of political people.
In any case, population has gone up and we could do it easily, because you can see 15 more
Members in the Punjab Assembly or Maharashtra or anyone for that matter. Unfortunately,
that has not been done. Of course, there is other factor of 'how much?' I know there is
dissatisfaction. First of all, after thirty years, there is going to be pain and dissatisfaction
and unhappiness, because active politicians have suffered. I recognise that. 1 understand
that. But, perhaps, there could have been a greater consultation. I don't know enough about
how the Commission went about it. Perhaps, there could have been a greater representation.
Sometimes, I hear of public representatives being able to interact a little more. But the fact
is, that is what has happened and you have got that job done and we have to go forward
with it. But, I am concerned, Sir, with this Bill now and for the future. This I want to warn all
parties and put forward a thought. We may not have increased the seats. We could have put
in law that 'other factors' will be taken into consideration. It was done in Punjab division, of
occasions. That would have given the Commission a greater flexibility to take into account
some of the problems all of you form all parties have put. But, the rigid or very strongly
focus counting only numbers and trying to do a good boundary as officers would see was
the way the Delimitation mandate was given and the Commission has applied it to the best
of its ability. Now, what do I see here of which I want to caution about7 I know it has to be
done. It is being done. One, because this situation has led after 30 years that tribal people
are losing seats, because the formula has been put in that the SC and other seats have to be
increased and, therefore, could also be decreased. Now, in certain tribal States-Jharkhand,
Chhattisgarh and, maybe, elsewhere-the tribal people are losing seats, because people, in
30 years, migrated in, who are non-tribals, to do business. Now, that is terribly worrying and
hurting the tribals. So, something had to be done. Now, there are two laws. One, that
Jharkhand is frozen till 2026. The same old solution is applied let us not get their unhappiness
to an extreme level. And, we accept it and do it. The second one says, if I am not wrong
because I had read these very quickly, that in the four Eastern States, that is, Assam,
Nagaland, Manipur and Arunachal Pradesh, the President has taken powers that is—it is a
very interesting language--a President is satisfied that a situation has arisen whereby the
unity and integrity of India is threatened or there is a serious threat to peace and public
order, he may, by order, defer the delimitation exercise. Now, that is what has been done for
Jharkhand. This ia double-edged weapon. I want to say to all of you and others who are not
present in this House, because--at least, I will be on record is Parliment-that this is a
double-edged weapon. Governments are here, Governments were here, and Governments
will come-after a year we will have a new Government, whoever it might be-but this will go
on. This power that you are taking to yourself, to the Executive, means that if at any time,
there is a little worry, to the Government from any State, and that state is encouraged to
have a situation of poor law and order-! will only say it that way—or a diminishing law and
order, the Government may immediately take a safe way out and may say fa' 7&n 4fciR&YM
wIHIST PR &l AR PO T8I PRAT 8

We had it in Rajasthan in an other context. The same instrument was used. I don't go into
party politics, but I go into facts for India. In order to insist, that I will be in that category
and not this category, after thirty years, I have decided that I should be there because it
might benefit me. (Interruptions) This section, in my eyes, gives the power, now, for the first
time, over the delimitation law of Ambedkar and Nehru. And, in our continuing tensions and
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1.00P.M.

situations, we might start taking the easy way and, therefore, go on expanding this till a lot
of States don't have delimitation. It would not be a good thing. I also see in the second law,
which you have put in, that in these four States-Assam, Nagaland, Manipur and Arunachal
Pradesh-for the moment, the Government and the President had taken power that in their
case, if I have understood the plain language, delimitation will be done when the President
decides, in other words, when the Executive thinks, that they are able to do it. And, if the
trouble continues and unhappiness and push and pull continue, we don't do it because it is
best to pull back, and not have a situation. Both these powers could lead India slowly into
losing delimitation, which is a regular process, which is a necessary process for democracy.
And, T have no solution for this, but what I am saying is—the Law Minister has listened to
me patiently-that you need to consider this deeply, you need to consider it with all parties
and all of you together. This is not a party matter, but it is an India matter for long years to
come. You have taken powers which could be dangerous and worrying. Therefore, I would
say please think of it on a long-term basis. If you can find a solution, I think, it might be
possible to find one, remove this power to furture Governments. Go back to what you were,
otherwise if you have such a power, the enticement is always there to use it to get over a
situation very easily. For example, I have repeatedly said that in India the Constitution has
already been amended almost 100 times because every time when you have an administrative
problem, one or the other Government, you use the constitutional change to overcome it.
This is never a good thing to do in any country's constitution. So, don't do this. Finally, Mr.
Ahluwalia was applying the simple formula that Ambedkar, in that time when our population
was 30 crores population, had said for every 7.5 lakh population there should be one
parliamentary seat. Obviously, it has to be changed now because the population has gone
to two million. And, in the States, which are having a rapid increase of population, it will go
even more than that. I accept the fact what he has said and what all of you would also say
that it is very difficult for an individual Member to be elected from two million or two-and-a-
half million population and then to serve that population. It is very difficult and the
problem is there. But I also want to point out to you the other side of the problem that with
this vast population, it is not possible to go on increasing the membership of Parliament,
even if you decide to. I know on the Women's Reservation Bill, a suggestion was made that
'let us have 750 Members and sit in the Central Hall and somebody else sits here. I opposed
it by saying that then twenty years later, you will move to Talkatora Gardens. Parliaments
and Constitutions don't do this. In other words, what I am pointing out is that today we are
543. We can increase a bit more one day, if Parliament so feels in a necessity. But there is a
direct relationship between the size of a body and its ability to function in a sensible way,
talking, listening, arguing and debating and passing laws. You can't go on like that. I was
doing an arithmetic on Mr. Ahluwalia's figure that for today's hundred crore population,
you would need about 1600-1700 Members. Surely, they can't sit like sitting in a football
stadium. That is just a thought.

Sir, you have given me a lot of time. Thank you very much.
it ST : sft dv=s wifean) smad urd 8 fig €1 SHRIVIRENDRA BHATIA

(Uttar Pradesh). Sir, I will try to finish early.
7 STUTART : IHH HH GHI o ol AT B
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SHRI K. CHANDRAN PILLAI (Kerala): Mr. Deputy Chairman, Sir, thank you for giving me
this opportunity. I rise to support these two Amendment Bills. Basically, we are redrawing
the constituencies as well as reclassifying the reserved categories also. The Delimitation Act,
2002 and the Representation of People Act, 1950 are amending through this exercise. As we all
know, our Constitution originally provided for re-adjustment or delimitation after every
Census. The last delimitation was carried out after 1971 Census. But, later, it went through so
many amendments and finally up to 2026 we are continuing with the system, which is provided.
I want to point out at the demographic question, not at the geographical question. This
demographic question is an open-ended issue. Our learned and experienced colleague, Dr.
Gillji, already narrated the entire case which is beneficial to all those people who listened to
him. On long-term basis, what best we can take for this country on that matter is a serious point
while doing this Amendment. In the principal Delimitation Act, we are inserting a new
provision for Section 10(B) to nullify Section 10(O) and to keep Jharkhand out of this
delimitation process. It is a point which I am supporting. While going into the implications, we
find that some constitutencies are merged with some others and some new constituencies
have been created. This is one specific objective that emerged out of the Act. Likewise, the
reserved category numbers have enhanced, both for SCs/STs from 79 to 84 and from 41 to 47
respectively. On the population issue, as Dr. Gillji correctly pointed out, the case of those
States which have successfully implemented this population control initiatives and other
brackets, group of States, is very important aspect. It is a larger point of thought by putting
collective wisdom. While supporting these two Amendments to the Law Minister using this
occasion, I want to suggest one point further, that is it is high time now for us to reform the
Election Commission itself. I am not making broad points. I want to make only four very
limited points. Because of our experiences, my suggestion is that there is an urgent need for
reform largely in four areas to ensure that the constitutional objective of holding election to
strengthen democracy in a manner where the wisest possible informed choice of the voters
can be ensured. Now, I mention these four areas and then I will conclude. These four areas
are: One is, the composition and modality for appointment and removal of members of EC and
the CEC; second is, the jurisdiction of the Election Commission; third is, the defintion of the
election observers. Out of our experience, we are forced to suggest this. The fourth is, the law
and order question and the deployment of the Central Forces. In a different context, the law and
order point was taken by Dr. Gillji and I share his views. It is a double-edged weapon, which can
be used according to the tune and whims of the Government. With these suggestions, 1
support these amendments. Thank you very much.
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MR. DEPUTY CHAIRMAN: Dr. K. Malaisamy, Not present. Shri Brahma, not present.
Shri Tiruchi Siva. You have five minutes.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, these two Bills moved are to amend the Delimitation
Act, 2002 , and the Representation of the People Act, 1950, with a purpose to change the
boundaries of Lok Sabha constituencies and State Assemblies in view of the changes in the
population. Sir, all Lok Sabha constituencies within a State would have equal population as
far as possible and similar criterion will be followed in the State Assemblies also. Every State
Assembly constituency would fall fully within a Lok Sabha constituency. All these things
go well. The Constitution originally provided to re-organise the boundaries rather than
delimitation, which is called so, after every Census. The last delimitation was carried on
after the 1971 Census and the 42nd Amendment in 1976 specified that 1971 Census would
be used till 2000. Subsequently, the 82nd Amendment in 2002 specified that 1991 Census
would be used till 2006. This was amended again by the 87th Amendment in 2003 to specify
that the 2001 Census would be used. Sir, the Delimitation Commission has submitted a
series of orders detailing the new Lok Sabha and State Legislative constituencies. Sir, I stick
to the constraint of time. The Delimitation Commission was organised and a draft notification
was discussed with all the political parties across the country, but the final notification,
which was contrary to the draft notification, was not discussed among the political parties
across the country and the problem arose there. I would like to cite, for instance, specifically
Pudukkottai Parliamentary constituency in Tamil Nadu, Pudukkottai was a Princely State
which merged with the independent India, the first ever in the country among all the regal
States in the country. It was the first one to surrender everything to the independent India
without getting any consortium from the Government of India and it set a role model and I
had the proud privilege of representing same Constituency in the Eleventh Lok Sabha. I am
very sorry to say that this constituency has been divided into five Lok Sabha constituencies.
It has been divided into five segments and every segment has been adjoined to all adjoining
Lok Sabha constituency, and I am sorry to say that there is not even one constituency with
the name of Pudukkottai. That State , that constituency, that historical name has lost its
identity. I would like to mention here and I would like to agree with Dr. Gill and Mr. Bhatia
that the President is satisfied that a situation has arisen whereby the unity and integrity of
India is threatened or there is a serious threat to peace and public order, he may, by order,
defer delimitation exercise in a states. I am doubtful whether it is a guidance. It at all people
are not for delimitation, the re-organised constituency, they may resort to some other
methods. I would like to very humbly submit if there is any chance at this moment, I request
on behalf of people of Pudukkottai constituency to restore the sanctity, ideptity and
originality of that constituency. The mindset of the people is yet to be-assessed. People are
very much disturbed. All the political parties, cutting across their differences, have registered
their protest. On behalf of people of Tamil Nadu, especially people of Puddukkottai
constituency, I would like to put on record and I would like to request hon. Law Minister to
look into this aspect which Delimitation Commission ought to have considered, which they
have not considered and which has caused much pain among the people. Kindly restore the
identity of the Pudukkottai constituency which showed magnanimity when the country
liberated and became a Republic. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Shri Thirunavukkarasar, you have only five minutes.

SHRI SU. THIRUNAVUKKARASAR (Madhya Pradesh): Sir, I fully endore Mr. Siva's
view. I do not know how it has happened. In the first draft report, Pudukkattai Parliamentary
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Constituency was there. But in the final announcement, there is no Pudukottai Constituency.
As Mr. Siva has mentioned, Pudukkottai was a princely state which was ruled by Rajas of
Thondaman for more than two hundred years. Actually, it was an independent country. It
was a separate State before Independence. Only after independence, it merged with India
on its own, not by force, The Rajas gave the State back to India and Pudukottai State was
merged with India. From 1952, until the last general election, Pudukottai Constituency was
a separate constituency. I want to ask the hon. Law Minister: What are the norms you are
following? I am told that if in a revenue district, enough constituencies are there, say, six
MLA segments or seven MLA segments are there, it should be announced as one
constituency. Earlier in Pudukottai constituency, there were six MLA segments. One is
Peravurani and another one is Pattukottai. Those two constituencies are now attached to
Thanjavur Parliamentary constituency. I accept it because it comes into Thanjavur district.
But apart from that, in the existing Pudukottai revenue district, there are five MLA segments
and, as per Delimitation, we are getting one more constituency, that is, Gandharvakottai.
With it in the revenue district, we are having six MLA segments. Actually, as per the norms
or as per the rules or as per justice, you have to announce it as one parliamentary
constituency. But what have you done? The Pudukottai Parliamentary Constituency is
broken into pieces and thrown away to the neighbouring constituencies. Aranthangi is
attached to Ramanathapuram whose headquarters is 150 km away from Aranthangi. And
you have attached Pudukottai and Gandharvakottai with Tiruchi. And you have attached
Alangudi and Thirumayam with Sivagangai and kulathur in Karur. Now to get the redressal
of their grievances, the people of Pudukottai have to go to four MPs in four neighbouring
constituencies. To get the redressal of their grievances, they have to go four district collectors
areas. Karur District Collector, Tiruchi District Collector, Sivagangai District Collector and
the Ramanathapuram District Collector.

SHRI TIRUCHI SIVA: The local Pudukottai Collector has no role at all.

SHRI SU. THIRUNAVUKKARASAR: There is no Collector necessary now. Why are
you allowing the Collector? You abolish the revenue district also. There is no work for
Collector. It Is a revenue district. How can you separate it ? How can you divide that
constituency like that ? I do not want to mention the name even if 1 mention, I think there is
no wrong in it. Earlier Mayiladuthurai was abolished. To save Mayiladuthurai and create
one more constituency, I do not object to it, as the hon. Members have spoken. If you want
to increase it, you increase ten per cent throughout the State as per the increase in the
population. Instead of 39, you can make it 40 or 41. What is wrong in that? But how can you
abolish the princely State or a historical district like this? Leave the history. What will
happen to the people? How will they be redressed? How will their problems be solved? Sir,
we agitated and all the parties agitated. No solution, but, I want to know: How this change
has happended? Why have you changed it? What are the norms? What is the system you
are following? Whether the State Government has recommended this or the State Election
Commission hap recommended this. And if they have recommended this, how can they
recommend like this? What are the norms which the Delimitation Commission is following?
To save somebody or to save some constituency or to help some area, whether you can
destroy another area . Where, the people are in a very backward State. People in that
district, Pudukottai...

MR. DEPUTY CHAIRMAN: Please conclude, Mr. Thirunavukkarasar.

SHRI SU. THIRUNAVUKKARASAR: Sir, I am about to conclude. Sir, I am the agrieved
person. I was representative of that constituency, earliar.
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MR. DEPUTY CHAIRMAN: You have expressed your concerns.

SHRI SU. THIRUNAVUKKARASAR: Sir, I was six times the Member of the Legislative
Assembly A ramthersi in one of the segments of that district Seventh time, I become a Member
of Lok Sabha. People are pained and agrievcd, I shed tears for the poor people of that district.
What is the logic behind this? What are the norms that you are following? As per your discretion,
you are doing this, to satisfy somebody. I want to know who has done it. I would request, as Mr.
Siva has requested. If you are in a hurry, why have you excluded five States? Exclude Tamil
Nadu also from the list. You can have six States. (Time-bell) Heaven will not fall down. Later on,
you can take time and reorganise again and come to this House. I would request the hon. Minister
to please do justice. It is against law. It is against norms. Total injustice is committed to twenty
lakh people in that area.

MR. DEPUTY CHAIRMAN: Okay. Please, don't repeat ...(Interruptions)... Dont repeat. You
have already said that. ...(Interruptions)... We have shortage of time. ...(Interruptions)... Please
don't repeat. ...(Interruptions)... No, no. Even if you say ten times, you are only repeating
yourself. ...(Interruptions)...

SHRI SU. THIRUNAVUKKARASAR: Sir, it is very unfortunate. Please reconsider this. ..
.(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down.

SHRI SU. THIRUNAVUKKARASAR: Sir, please reconsider this and do justice to the
people of Pudukottai. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri harish Rawat You have five minutes.
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THE VICE CHAIRMAN (SHRI PRASATA CHATTERIJEE) : Mr Rawat youra time is over.

s ederaa: W), § onft T HR I Wi STt oru fana off, I Y -fie gvaem
eI PR A ¥, Rifep TR AN ST AT [Yeh BT G171 GaAT 8, I Bl P MR IR B I8
IR BT BT B a1l § ST BRI wR T PIs [l T8I IS A18dl gl F8ed, Bl
TR I<h S99 91 B &I H W ST 1Y AT| SHRT AUAT BIIT Dl & b <4 AT P 18 ST
BN 3R S9S a8 URAMT 81N 89 ITRIES H 2001 H GRAHT fham 3R 89 2008 ¥ R &
IRUHT PR 2 &1 39 IRAHT & SIRY, &H1 sa! it @€t o3 o1 dH a1 8 6 et
I I & T
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Bl YBR Bl BISATSAT UST 81 TS 2, Pg UHR Bl fadebd UaT 81 V8! 21 1 39 d1d B 2T
T 9wy § 99 T & 3fK} U g9 R #§ g7 A7 9ot f fhw 9 9 'R
yfaffereT & IgRTSYI ....(FEgH). ..

THE VICE-CHAIRMAN (SHRIPRASANTACHATTERIJEE): Please conclude now.

it g¥drer e H I A1 SN A e SRA1 g {6 1S & ded H o 99y a8
IRAT HRA R AR 8, srwurad H, AR H, ANCvs 3R 3MH H, 319 98 &
IRHT P IQ ST AR FebTer BT B B, T8] AR MY IIRES $ Fed H
BT T B9 B | S 81 b ol S &1 DI, D1 &%l 9gd I 2, Il 39 I &
3ieR ga unweilding X, SINIT H BT o 31Te faem= a9 &= U9 7, S <7 gforera &=re
BT HAR B DI BTH B Bl ....(HIUH)...

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERIEE): Please conclude. Your time
is over.

THE VICE-CHAIRMAN (SHRI PRASANTACHATTERIJEE): Please conclude now.

it Fder TEa: O ST B ol STRIEE 15 BT TS 1T 7, S 6 & |1 =1
B || 3 qrean € 5 g9 39 fAdasd &1 aweH o €, FR § Ay Ay w5 o 9
ST STOR HET AT b GeiAT TR ST =1 YTHIOT IR & A1, fHar=i & 4R &
1Y AR YA AR & A1 T8 I91 AN [T 8 3R IqP STATHS TR SHHT I8
SR U1 IS, Q¥ & el fAdBTd IR ST G YA UL, 39 W IR oo
MY, ATb T, 2026 H 54 89 Y: YRAWT Bl IREG MG, A I AHY g7 il &1
€T H XGT ST Gb 3R S &3] Bl BfSHAISAT BT FHIHT FhTell ST Heb, N7 Bfe-gal &1
H AT e & qHeT Sooid b1 81 781 2eai & A1, H U g1 FHIE BT &

THE VICE-CHAIRMAN (SHRI PRASANTACHATTERIEE): Dr. K. Malaisamy. The time
allotted to you is five minutes.

DR. K. MALAISAMY (Tamil Nadu): Thank you, Mr. Vice-Chairman. At the outset, I
would like to give pat and praise to the Chairman and the Rajya Sabha Secretariat for taking
up both the Delimitation (Amendment) Bill and the Representation of the People
(Amendment) Bill together because they are interlinked and inter-mingled with each other.
One can't be discussed without the other. That is why they have been rightly taken up for
discussion together.

Sir, the object of the Representation of the People (Amendment) Bill is to give legal
sanction to the delimitation exercise done by the Delimitation Commission which is
constituted under the Delimitation Act. The entire House knows that the Delimitation
Commission has done its job based on the latest and it has gone to the extent of adjusting
the States into territorial constituences. In as many as 25 States and the Union Territories,
the job is over. While it is so, the President of India promulgated an Ordinance deferring
delimitation in certain areas of the country, namely, four North-Eastern States and Jharkhand.
Except these five areas, the other States and the Union Territories are available for delimitation.
In such a situation, unless the Representation of the People Act is amended, what has been
done by the Delimitation Commission can't come into force at all. Therefore, the Law Minister
has rightly moved the amendments both in the Delimitation Act and the Representation of
the People Act.
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Now, coming to the First Schedule of R.P. Act relating to number of seats and reservation to the Lok
Sabha and the Second Schedule relating to number of seats and reservation to the Legislative
Assemblies, the details are there. Unless it is amended on a par with or in conformity with what has
been done by the Delimitation Commission, it can't fully serve the purpose of law. That is why
these amendments have come.

While I welcome these amendments, as they are a statutory necessity, I have certain general
remarks to make. Coming to the Census, we know that there was Census in 1971, 1981,1991 and
2001. Every ten years, there is a Census. But I am surprised to see that the Delimitation Commission
has taken cognizance of 2001 Census alone. Why not they chose to do the exercise earlier ones? The
process should be automatic. As and when the Census takes place, the other process like delimitation,
etc., should follow suit. Why has it not been done? I would like to seek a clarification from the hon.
Minister why it has not been done. That is my first point.

Sir, the second point is relating to rotation of reservation for the STs and the SCs. The reservation
of seats in the Legislative Assemblies and the reservation of seats in the Lok Sabha are most
welcome. No doubt about it. As far as reservation is concerned, we have no objection to that. It is in
order. But the point is that the reservation should be rotated periodically, once in ten years at least.
From 1952 onwards it is, when the first election took place, till now, for nearly five decades, the
rotational reservation has not been done. I would like to know why it is so. Is it due to vested interests of
afew? Or, is it in the larger interests of the public? If it is in the larger interests of the public, when there
is a conflict between the private interests and the public interests, the public interests should overweigh
and override the private interests. In such situation—we are not against the total number of
reservation— why has rotational reservation not been thought of at all? Serious thought should be
given to it. The Minister should think how to go about it.

Coming to the deferment of delimitation in the four States in the North-East and Jharkhand, the
deferment has been done by virtue of the promulgation of the Ordinance by the President. In other
words, the delimitation exercise has not been in these four North-Eastern States and Jharkhand.
What I am trying to know is this. In the four North-Eastern States and Jharkhand, the administration
is going on. The day-to-day life is going on. Everything is going on. When everything is okay, what
is the situation which is not conducive for this purpose? What is the necessity for this deferment?
Why? It looks very odd to say that these are the five States where the delimitation exercise has been
deferred. When, it is being done for the whole country. Why do you discriminate these four States? I
fail to understand what the basic reactions are. If there has been a natural disaster, like, flood or
earthquake, which is beyond our control, then, it is understandable. Luckily, that is not so.
Everything is going on fine...

THE VICE-CHAIRMAN (SHRIPRASANTA CHATTERIJEE): Dr. K. Malaisamy, please try to
conclude.

DR. K. MALAISAMY: So, this deferment is not in order. They should also undergo the . process
of delimitation.

Sir, I have to agree with Shri Thirunavukkarasar, who has been very emphatic and quite
emotional, when he stated how the Delimination Commission has done its
fob,...(Interruptions)
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SHRI'V. NARAYANASAMY: Mr. Malaisamy, the Chair has said that your time is over.
DR. K. MALAISAMY: I can assure the Chair that I will not go beyond my time.
THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): Anyway, your time is

over...(Interruptions)
SHRIV.NARAYANASAMY (Puducherry): Mr. Malaisamy, I am only supporting you.
THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERIJEE): Is this your last point?
DR. K. MALAISAMY: I will just take two or three minutes.

I do not understand the parameters under which they are doing the process of delimitation. Whether it
is based on population or boundaries or geographical contiguity, there should be some parameters
for doing it. But there are concrete evidences to the effect that the Delimitation Commission has
been subject to influence and interference. I am sorry to say this. But the standing example is the case of
the Pudukottai district. It is a District Headquarter, and this Headquarter has been abolished. The
reserved seats have been de-reserved. So many things have been done. I do not want to go into the
details because of the limited time at my disposal. But I can quote facts and figures to show that the
delimitation process in not pucca. On the other hand, it has also been subjected to a lot of infirmities.
One example is Pudukottai. I can cite a number of instances as to how contiguity has not been
maintained, how it has been overjumping with each other. They said that they have ascertained the
views of the people, that they have listened to the views of the People's Representatives. But the
vested interests, who could use their push and power, were able to see things done in their way.
This is ny observation.

Coming to the last point, according to me, the job of the Election Commission includes
enumeration preparation of voters' list, fixing of election booths, counting of votes declaration of results,
etc. And the Representation of the People Act comes into play in all these aspects. Now, the
Election Commission is supposed to be an autonomous body. And the Representations of the people
Act should be made totally powerful in the sense that there should be no possibility of the ruling
party or any influential people to interfere and meddle with its affairs. If you are able to give a law to
that effect, then, I will be a happy person. Incidentally, there have been umpteen number of electoral
reforms, which you can think of, when you bring in necessary amendments. There is the issue of
identity cards, which is in process. We should also go in for mobile booths. Thirdly, there should be
penalty for such of those people who are not casting their votes. In Australia, such persons are
penalised. Lastly, withdrawal of a particular candidate who has not performed well. The voter should
have the right to withdraw a candidate. If one-third of the total number of voters in a constituency is
able to say they they do not like a Member of Parliament or a Member of the Slate Legislature to
continue, his name should be withdrawn. This kind of an electoral reform also should come in a
large measure.

With these words, I thank you.

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERIJEE): Now Shri Harendra Singh Malik.
Your allotted time is five minutes.

N e R wfore  (sRIoM): AIaR, R gd g@RT ¥ aREEE e & I #
IR & =4 @t 21 o1 w93 S IR &1 76 gall, 7! Mg Salls4 4 Ui -
R I1A1 BT Seorg fHAT T
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7| U 1 dlex AT STH IRTER B, GaRT Hilferdh R T &1 @ STy 3f1R TR,
$HP HRUT TR Fawel H q7em 7 MY

AR, A T 530 S 9@l iR 49 &, 31 H1eg™ | § A1 fafey #350) Sft 9 3Ry
AT AT {5 PUNYED 98 A8 <@ o [ FIT AYS SHAFCLT BiHH 7 3749 A fHat
MSSaTgT BT bel I el fHar & iR a1 wel H eI JiHe b, ST ol a1
HiMiferes fRARY BT MR A1 771 82 Foar a1 I8 € 5 Siferfices se o1 Iofas
LT B BT B BT B [HAT & 3R Yeb ST Bl IR FaeR b1 81 I8 wel € fb
§oi UTfeIMes] R VST H S - HfET @f, Afb H e A1eqq | A1
fafey == St 1 I8 BT ATET § b g8 39 HHIRM I I8 SIHDRI 91 916 $R o fb 375
g fepat ardiel oS & 3R Seiv 9T fAreRol fpar & a7 =1t far & Ug S99 9 S8l
fepe Bl gAT8?

HIGER, JETERVN b TR IR § e =red g1 374 Sfaror sy & H-17 e 6
3TU1 914 8 I ¥, TERTG AT AT &3, STFHR TR H AT | ToRTY BT HYR I8 AT b
e IR MU UTST BT TAYSAY TG Sl AT TERTI Bl e S8 Jict ATl 98 ASHT I8
BT TAYAT &, H T I M9 BT §1 S T1d B GRATae H RoRa B &1 71 81 Reprofl b
TR D1 TG TRATIA 3 &, SR BT e TR H XS 3R d BT 7 A=A H 271
811 T UaTad bl At ST a1 A1 R =TT GARIT BT Udh 7id Udh aRS B (AT 7T
3R TR 719 Tep TR PR (ST 7Q1 T A 319 g A1 DR Afer] fb agi uR oAiferare &1 g1t
BT 1 39 d)E BT B SIAMCIE HHITH 7 U WRBRI I oHfdd W 3 gurfad 8
PP T Bl

RIS STas @ ARI I a8 &1 GURT 21 3R §AR 37RIY 39 A1ad 8l
ST 1 &4 ISTI 81 8IS <3| JAT9 JIT9d &5 & e8] &3 1 a8i | Pl fear 3R 3k &
I &3 BT IHTId I Sirs &1 GoirhR TR el i THUaT & 9 Bicieudrst off|
SR HHIRE &1 Mgsds H o {6 ITR-4TaH B §dhls A1 IR 39 R DI TS
PN | FERAYR 7 IR 9fee™ 4 €1 doa1 o1l FeRAR el & 7 fagms 9w 85 9 &R
OFHR TR STel H o faem |1 &3 &, <191 &1 3 THdl &l SRSISYU! §1 B, TAEY
P Yeb HIRCICYUHT gl & FRTIT b 3T YTHI0 &3 G171 {1, ISP q1e BRI A of R
IR TP @el MYl 4l & fHIR-fHIN MU T BT B ISsdl 975, e g
PREICYYHT H FOTRBR TR Dl ARYT &3 ¥ SISl ISP a6 oTFpR TR STel Bl Teh
9T¢ M= TT Fyaprer e, Stet | <t gt 99T, S99 foTg ! Belidhlex & gawe]
DA TS| IHH Yo BICICYUH! HRS el BT 8, &1 HIRC [SYUATS JOIFhR TR el Bl
2 3R 31 BTSSR Tl 3 81 do9d 39 IR &1 © {5 s arct 3 T
el Bl SAHCIE PHeE 4§ a1 faar, 7 d=ri @ gdt &1 Ariifors Ry a1
SR A &1 21 YT ST ST ATANT TAT &, S 1907 <1 BT 7<) &1 78] qd7l S-h
ferq wwm =7ll, €1 7Ei 8

AR, ISR SRETeyud 7 |1 fagm 991 83 ISR & §, U TH-IgR 31 8,
S STHHR TR & € 3R T A3 BT 21 TH B P TeN? 98 H=R 3t Iferamic i
SITQT?

IR, 519 TERTY AL 997 &85 &1 91 318 1 894 I8 Hel AT {319 <Aid P
RS TS A of| oTIhR TR LX) fAem qHT &5 I T 21 GoIFhy R ¥Ex A
Sl AU & 3fER b AP §, ITH A [AGT FHT &5 8- GRBToll 8, JoIFhY TR & 3R
TRYTSA & et g+ 2R 781 & b g8 I8 91a < {6 19 a1 7 b pic gl
H 91 g1 21 3MTYHT TRBRI THR, Sl oIFHR TR BT [Tell ST 75 7, I8 ATl H el
25 WTeT U8 el A a1 SEN dws; & 3R 981 IR &, <ifeh a8 <efl T TRATae fAem |7 &
#l

IR Blefl AfE BT T TSI AT T 1 T BT = AR MY Bleil el B 7ol
T 771 X2 1 T ST D1 319 ST 781 91 38 2
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AR, 3TYS A1egd 4 H 1 98 Padl g [P 3 Sifafice sHie w St i1 @4 e, a8 19
$ B H Tl IR P GRIER V&1 I8 Pl AFES T8 AU, SRS TR 43 PP Hddl g gATS
3R 391 fiic Hxd T Q)

SRIM TRIRIFIG SIS &1 a1 Bal| 97 sdid &b [IHT T IS Sdb1s a1 31Tl ? &I
319 ATYP! GARI, eI 1T Bl $DbTs A1 87 7814 bad Hul AR AT of forar, S a1faR
S8l &AM BT PIs SWHTA T8l [HaTl § T8 B8 Gbal § & the learned Members of Delimitation
Commission did not apply their mind on the . I8 U4 BT hact gEUANT BT AT § IIERV & AR W
U M SATS BT AR BT {341 €1 8BTSl 81l a1 I8 & & I8 Aoy vy & yaifad 81 ax
T I &b TR 48 PR~ H IAPT T o1 78] Aredl—SIdT I dT81 4T PR [&T| e g8l A<l val
P TR H & M TS SR 9 W B

AR, § uds AeE® | A Ay T S | Ry HR @redr g 6 S 92w g
FSRIERY & |12 SBTY &, Brell TaT &1 AT 1, T T 1 FHAT D1, SR arfeRmed siiegu
P1, IEUG UIfAIATHE BIEICYUA B, AT UTferamey] PRI H1 R JOIwhITR
Ifermiest HREICYY H1- AR, FoIFhR TR &I &S I8 § [P 9 THOTH0TSI0 B & 919
ff U ¥t e [T &1 Q1 T8N 2, ST hael YoTrhR TR ffel & Sfarfa o 811 Sl 3= fhan 2, 39
3T fEgT <l 89 TSI AR 3eTd A I81 48 PR Had I8 B 15 U NSRS =TI AT Y —
HRIAY, gl 91 O I8 © & IRl iR SrRiuifoe! ey w gl ekl o 88—
Rerre IRyl 31 Y, A1 98 WEM 81 I781+ I B &1, A PR &1, B ardlel g, S W TR
e fora wrIaR, H 3T ATegH | SR HRAT ATEd] g 3R I W AR § $ 98 39 So4 9ad I
HSAT 7 gAY | HIs ITeAe 7 81, f4awa 7 811 3FR faga &1 & a1 59 W $de 48 o= &1 S| e
AT AT 1 59 IR Sl fdwg SBIY 8- SROSI03ME0 BT BT 3TY U 6T 259 R g8 &4 ol
B < b I ST fawg &g 2, 4 5 3R W ITd &, I8 a1 AT 84 TaAd &l 2T 3ROSI0ATS0 BT
BT AT U T 21 Serae B & [SIAfee 4 od I8! 4o o & ST 3R0E1031$0 B 6,
ISP T AT TR e DI G 81 < <, Al 41 ATIE BT S

HR3 | J 19 3TY<h Heled Y A1 H I forg o= Y fam a4t g & Al = ) for
I faaT| 99 7 S FETl S ufedrd M H 8T U8 F1 6 « 8, FOIFheTR & 918 U & <
3R BTt Tt & FTER BT & FoFhY TR e F W7 S| “ IHF 91 S1F \Y07 Bieil 8, a1 -G
BN % QT &5 91 T 35 Qe STy 3R U & & 7ifa Ueh AR T U STl 1R U & & 3Tg gt
TR B (Y TY| 59 TR A SHBT GOUANT 31T 51 AR, ROSIOIANS0 HT HALTD AR AT
& faar 21 @ AreR , o Ared @ A Ay JE S /I8 SR o gredn § 5 S g
Bl AT e 7 IO 8, I R MY HRATS BN AT BN, HH-U-HH I S5 SId1q Al Y6
o | S IR ST TS BT UAT AT 21 ST [ H T BIbR I IUBR AU MY &1 98 YV of 1 3=
1 T 21 78 I 7 GHSH B ST 93K §U BRI B | 3MTTH] Ig-9gd FIdIa|

ot cifera fFeNR agddY (ToRe): W SuTene AEIRY, ol fee wwTe w@rer- Ra
fadre o) =@l = g 37 S e far o, 98 919 39 srisHe # o} Wl B e B uga
reaTael, fOhR fAERTe, g TRBR 1 A1 WIS IE PRIV 81 §1 ol 81 24 SIaRT, 2008 BT AT
ST 111 U ATE $ 9IS WS BT IoIC F 37T dTel 1| SUb Ugcl, 31 AS M U8l 81 U | T
TN 11§ T ST U [ 59 TR AT AT B BRIV ST BT HRYT a7 81 A #H3AT
HEIGT 7 SHPI IR od gY HET & [ Seacd ~ardTerd & el &1 ure foan mar 21 # amia w52
HEGY | I ST 18 § (& Ieaad <rarerd 3 39 vy § fder o9 fRu? aur Aty Seaaq
T P U8 78| Hel ST Fdl A1 f T 18 & d1e &1 9 371 W81 8, IqH g4 ol Py of?
JATIh HIETH A AR I e
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2 b I8 e B A= IRART AR fGumil Ugfl o1 faed 8, $UdT 59 U1 H §g
HY B FIAT BRY| WA T BN IR I dTell IRBRI 7 59 TbR Bl IRERTSN BT
fafe foan, A1 oreT S o= # 99 8, &I o BR IS4, Al SAPT T HEA1 erN? I8
AT g d Al MRS & dISl dId1 8l AT STAHTEIE F8Ied , 60 a¥ gl
TRATHT 31T 2T, 1981 H 1T ATI 14} USTE H ATY AT TS 7 BRYT g1 b 1981 H
9 BT Pl FAT ARPT [T TIT? Y 2000 PR b qTE TA0SI0Q0 ARBR AT TRAT, I8 1+ Rl
2001 H IRHATHT 767 B SRIAT B <11 H el Us av &I I 1 39 1 I1e fEamn
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T T, T IF $ AAR Y FATG HIIY TG AT F81? Y ay T R ATh AT
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qchTel |RTHR F T, gadTd AR A ST arsd off fiegd w9 | I a1 984 sree1
BTl b 39 TR o AT T+ o FoTaH bIs aRT 81 R8T 311R 5 U<eli Bl BISHR TRAAT
B T JE B W 39 TBR Bl RART 0 75 st &1 Iy 7€ 77 31 5 y3wn @
BISHR IRAHT &l 7l quTih wY A 39 TR @l fRART a7 3R Foigq) & dRU
IR & SR Y AT BRIY TG H 9 91 BT W Bl g, fhg da1 aredl g
e ST gR1 1 aRAHT b w21 Sl Rrgep! =l a1 Aawdl < Hl &l &, S9 H &s
fsgmierat far 81 Mt 8 R @t &R # At w3 AEey o1 e s i wRer @nEan g
TR AT 1 ST F4GT 9T, e FHT Bl FIST Sl W7 Bl JAT I I gY AR
a1 8, SUS! SFI UPR | 9gd Id1 g3 ol I8 914 94 © & dial 9l 984 ©icl 91 &3
o7, TR H TSR 9 31T § T8 [ aredR &7 8, 98 $a+1 dar-dlel & & U1 5
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T & 6 89 oRiife gaRen B e avE W <@ 3iR dedid Ul gite Bl o &l
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T wEr Al & g, < fagr qur g9 9 o1 T 8, <1 Wi |1 3 A 8, H Al 31 pl
I <Al BT 19 91 Fobell gl I8 1 AR a1 8, 3R Uab &clleb A <A1 fagm | 8,
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YT &b AR TR TP [ SRES DI YaRAde[s PR fadT S|
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AR AT H ST BI fawpres Ry U1 81 it 81 I81 a@ &6 STiven &l aid]
DI B W TRBN AT H =ell TR 51 31T A1 I B HRIAT Y AR gAY 37mg
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THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): ten minutes are over
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HAT 7 8l 3R ST Igdll Fell SMY| ABIGd, JaRR A1 § Sl S Ggor [4re
T &, ST T&1 BT UMD Ao [T TaT &1 3ifc a1 dedx H 19+ 91d Bl T
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SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, I stand here to support the Delimitation
(Amendment) Bill and the Representation of the People (Amendment) Bill.
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THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERIJEE): You have to conclude
in 8 to 10 minutes.

SHRI SHANTARAM LAXMAN NAIK: Sir, at the outset, I would like to submit that
whenever an occasion for amending an Act comes, our objective should not be to answer or
address the limited question before the Government. Since this opportunity has come, the
other aspects, which require amendment to the Delimitation Act, should also have to be
considered on the basis of the views expressed by the hon. Members from time to time. It
means, the views that we expressed earlier have not been taken into consideration by the
Law Ministry at all. The objective is limited to meet the situation which is presently before
the House. In my humble submission, it should not have been the case.

Secondly, I would like to say that a major amendment is required to the Delimitation Act,
because, under the Delimitation Act, there is no provision for giving representation to
political parties. There is a provision to give representation to MPs and MLAs. But, where
is the provision to give representation to political parties? I will submit what would be the
consequences in the absence of such a provision. The consequence is: when the MPs and
MLAs, sit as Associate Members, they plead their case before the Chairman. If the Chairman
satisfied with the MPs or MLAs with respect to their constituencies, there is no one to
plead for the entire party. The party remains unrepresented. It is because, naturally, MP or
MLA put forth their case before the Commission. And, they also would not like the Chairman
to put so many questions with regard to other constituencies. This is the practical situation.
Therefore, the State parties and national parties must have representation to the Commission.
I request the hon. Minister to take this aspect into consideration whenever he propose to
amend the Act next time to include a provision to this effect.

Thirdly, I give you a typical example. They are charging that the Ruling Party manipulated
things and like that. I will give an example. When the Delimitation Commission came to Goa.
Congress Party was not ruling the State. The BJP was ruling the State. You will be shocked
to know that Congress Party had 16 MLAs and the BJP had 17 MLAs. The Congress Party
had got one representative and BJP had got four representatives. The provision says that
you have to take the ratio in the House into consideration. What is the ratio when 16 MLAs
get one representative and 17 MLAs get four representatives? So, the defect, again, is in
the Delimitation Act. It is because, if the Speaker nominates a person, there is no scope for
appeal. We went to Delimitation Commission. We made representation in writing. The
Delimitation Commission said, 'We are helpless, because there is no appeal.' This should
not happen. So, when we point out such things, at least, on the next occasion this has to be
taken into consideration and amendment to that effect has to be made to the Act. It is not
that I am pointing out for the first time. I had pointed this out, at least, two times on various
occasions. Therefore, I expect that such amendment should have been brought in the
House.

Then, as far as population criteria is concerned, the hon. Law Minister has, time and
again, himself been disturbed that the population criteria was given too much stress by the
Delimitation Commission. You read section 9. Nowhere this stress has been given. But the
stress has been given only by the Commission. Section 9 says, " All constituencies, as far
as practicable, be geographically compact areas, and in delimiting them regards shall be to
physical features, existing boundaries of the administrative units, facilities of communication,
and public grievances. The criterion of population comes only when you decide seats for
the Scheduled Castes and the Scheduled Tribes. When there is considerable population,
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you have to reserve the seat. Otherwise, population is not the main criteria for delimiting a
constituency, Geographical continuity is the first criterion, which has not been taken into
consideration by the Delimitation Commission. I am not referring to individual constituencies
because there is no use of it, now, as that stage has gone. Even in my native place, where
Assembly Constituencies are there, no geographical continuity is maintained. So, there is no
use of crying over the split milk. Whatever efforts should have been done, we should have
done these earlier. We are putting these points now so that in future, at least, some amendments,
are brought in.

Now, I come to the point how the Commission behaves as far as the Scheduled Tribes are
concerned. When the Delimitation Commission came to Goa, three communities were declared as the
Scheduled Tribes. But in the Census, 2001, their figures were not available because when Census
figures were prepared these communities were not declared as the Scheduled Tribes? So, what
was the alternative before the Delimitation Commission? The Commission could have simply
asked the Registrar General of Census to undertake a summary census within two or three
months and give the figures. Whereby 7-9 seats could have been available for the Scheduled
Tribes. But, today, not even a single seat has been given to the Scheduled Tribes in Goa, despite
the fact that they have got a population of 12 per cent. There is a very clear-out provision in the
Delimitation Act. The Commission cannot say that it does not have powers. Perhaps, they
overlooked it, or, they deliberately said that they could not do anything. 1 would like to read out
that particular section. It is section 7. It says, "The Commission shall determine its own procedure
and shall, in the performance of its function, have all the powers of a Civil Court under the Code of
Civil Procedure while trying a suit in respect of following matters, namely, summoning, etc.,
requisitioning any public record from any court or office. Then, the Commission shall have
power to require any person to furnish any information on such points or matters as opinion of
the Commission may be useful for or relevant to any matter under consideration of the
Commission." Under this clause, the Commission could have asked the Registrar-General of
Census to give the figures of the Scheduled Tribes of Goa by having a summary census. This
was not done despite our written representation to the Commission.

Then, Sir, I would like to point out one more aspect, how the constituencies are described when,
ultimately, delimitation is done. As far as Goa is concerned, I think, other cases also have the
same thing, it is by 'revenue villages'-’X' constituency, revenue villages so and so; and as far as
municipality is concerned, it is by municipal wards. This time, at least, in Goa, I am not talking
about other States, they have described it in terms of sajus and circles. I don't know whether
anybody knows, except people from Maharashtra, what saja is. It is a word from Maharashtra; we
know revenue villages. I can produce 100 people before you, and I bet, if anybody could tell what
his saja is where he is staying or What your sagja is, or, what your circle is. Sajjas means one area
and the circle means another area below revenue village. But these units are not known to
anybody. Only a Tehsildar or Talati knows it for administrative purposes. They are not popular
ievenue units. They are not known to anybody. But yet the Delimitation Commission
describes constituencies in these terms which is fallacious and ridiculous.

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERIEE): Please conclude.

SHRI SHANTARAM LAXMAN NAIK: Yes, Sir. Even after pointing out this aspect, they
did not deem it necessary to correct it. It is very strange and arbitrary. Therefore, Sir, 1
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am again saying that there is no sense in crying over spilt milk. I earnestly appeal to you to please
keep this point in mind and do the needful next time. Thank you. Sir.

(THE VICE-CHAIRMAN, SHRI KALRAJ MISHRA, in the Chair.)

SHRI TARLOCHAN SINGH (Haryana): Sir, first of all, I convey our thanks to the Law
Minister for having brought this Bill. He has removed the suspense and fear from the people's
mind. Earlier nobody knew when would they promulgate the report of the Delimitation
Commission. You have done it now and it is done all over India, except in a few States. But, Sir, I
dont agree with the amendment being proposed here. It is said that Government has the power.
But whenever they see a threat to peace and public order, he may, by order, defer the
delimitation exercise in a State. Sir, this clause can be misused any time by any Government.
This is not a good clause and it should not have been brought; and we should not have gone
for this.

Secondly, Sir, I say that the delimitation should be done soon after the Census and it should
not be delayed for decade and in every ten years, we should have delimitation.

Sir, just now Mr. Naik has spoken about the formation of advisory board. I fully agree with
him. Sir, I quote the example of Haryana where the advisory board was formed by the Speaker
without considering democratic tradition. A ruling party for fifteen years was totally ignored in that.
Not a single member was taken on the board. Sir, a conspiracy was hatched by the State
Government and the members of advisory board. They wanted to debar the former Chief Minister
Mr. Om Parkash Chautala and both his seats were put in the reserved category. Such injustice has
never been done in any State. Based on the data supplied by the Government of ruling party and
the advisory board members and that opposition party not represented,—they were not even able
to put forward their demand—two seats were knowingly transferred to reserved categories. So,
formation of advisory board in such way is not correct. We should think of giving representation to
each political party and others so that such happening should not take place.

Sir, when this Commission was formed, it was announced that they dont want to encourage those
States where more population has been added. We all agreed. Sir, when this clause was there
then why do you discriminate between the Scheduled Castes and the General category? You
allow the Scheduled Castes. If they have more population, they can get more seats. But those
seats have come out of General Category quota. Sir, in Punjab one Lok Sabha seat has
gone from General category to Reserved category. Three Assembly seats have also gone from
General category to Reserved category. So, in all those States where you have added more
reserved seats both in Lok Sabha and State Assemblies, you should have compensated those
States with more seats for the General Category. What is their fault? Sir, give Reserved Category
more seats, but don't take those seats from General Category. Please add those seats in the States
so that the General category people are not deprived of their rights because their population has
also increased. It is not that the population of the General Category has not increased. You may
put a clause that you want to add seats. So, when you are adding seats in the reserved category,
add seats in the General category also in those States so that there is equal distribution for all of
them. Sir, the reserved category seats have not been rotated. I come from Haryana and I know
that since 1952, Ambala seat has been in the reserved category. They have remained in reserve
so for 60 to 70 years and for another 30 years you would not be giving a chance to general
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people to come up. There should have been a clause for rotation of the reserved seats
with every delimitation process. Secondly, when a category is reserved, the maximum
number of Scheduled Castes should be there. My plea is that where the number of
Scheduled Castes is already high, they can very well claim their rights and fight for their
rights in that Assembly. Hence, if you want to provide reservation, do so in the Assembly
or Parliament where their number is less, so that with that advantage they could do more
for their community. This clause that provides the largest number of Scheduled Castes to
a reserved seat, in my opinion, does not serve the purpose. So, we should follow the
principle of rotating the seats and seats given to reserved categories should not always be
those having a majority of the reserved people; their number should be lesser. Having
said the-, I also wish to add here that the job of the Delimitation Commission was most
difficult. Not everybody can be made happy because each one has a problem of his own.
But they have handled things peacefully all over the country. We must, at least, appreciate
the Commission's efforts for the way they have done it all over the country, well in time,
without delay and within the time limit.

With these words, I conclude. Thank you, Sir.
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SHRIJESUDASU SEELAM (Andhra Pradesh): Hon. Vice-Chairman, Sir, I rise to support
the Bill. The Amendment is required. I was listening to all the learned Members. But,4 would
just like to express a few points. Sir, section 10 deals with publication of the order of the
Delimitation Commission and the date of its operation. Certain amendments were made.
Why were they made? I would like to say that this is in respect of sub-section (4), sub-
section (6) and a new section called 10(A) and 10(B). Sections 4 and 6 are as explained; the
date; the exemption for Jharkhand; then, section 10(A) deals with the situation prevailing in
the States. For instances, they have exempted four States. Sir, I would like to bring to the
notice of hon. Members that it was justified for the simple reason, for instance, in Nagaland
there are 11 tribes and 11 districts. During the delimitation, as pointed out by some hon.
Members, within the districts, there is a change in the number of seats; the overall State
composition is the same. Because 11 districts, 11 tribes the seats are according to the tribes.
Each tribe has its characteristic, its culture. They were agitated that cultural identity is lost.
That is the reason. In Manipur, three major social groups, namely, Kukis, Nagas and Maitheles
are there. Now, they have their specific composition of Assembly seats. This will disturb in
the public order in those States. For instance, in Arunachal, they have this problem of
migration as was explained. But, the Delimitation Commission tried to see to adjourn with
the Census figures given separately as original tribes. Because of unavoidable reasons,
that has to be deferred in Assam. Some other Statutory provisions relating to tribes have to
be done before the delimitation process starts. So, these are the reasons. Otherwise, the
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President could have accepted those reports which were ready. Apart from that, many people
have gone to the Court. I would like to submit that I have talked on this subject at length when
there was a discussion on a Private Members' Bill. I do not want to repeat what I have already said
in this House. I would only say that otherwise, we would have to notify the entire orders of the
Delimitation Commission. The Delimitation is subject to article 81, 300 and 332 of the
Constitution. Under article 91, the President will indicate the date from which it is operational.
There are court cases and so many sensitive and delicate issues relating to the tribal culture and
tribal identity, ethnic problems etc. In such conditions, we do have conditions which threaten
they the peace and public order. That is why, this Amendment is required. Secondly, as far as
Jharkhand is concerned, I agree with some other Members that the same provision could have
been applied to Chhattisgarh because Jharkhand, Chhattishgarh and Uttaranchal were also part of a
bigger States when delimitation started. That could have solved some problems. There are four main
problems, as has been told. In 30 years, demographic changes have taken place. Migration has
taken place. Three hundred million people keep migrating every year in India. The population
remains the sole criterion for delimitation. Seats have been frozen till 2026. The Delimitation
Commission had some constraints. Despite these constraints, I compliment the Delimitation
Commission for doing excellent work and this Amendment will complete the task. (Zime-bell).
Keeping in mind the overall constraints of urban-rural migration aspect the hill and non-hill and
tribal issues, and the North-East issues, these provisions were very urgent and I support this
Amendment because this taken care of Constitutional requirement

IUqHTEIE (S} HARTST FRI8T) : HUAT AT FHAT DN |

SHRI JESUDASU SEELAM: Finally, I would like to say that Scheduled Caste and
Scheduled Tribe seats were not increased because they had more children. Over thirty years,
many communities were added to the list of SC/ST and hence their population
increased...(Interruptions).

THE VICE-CHAIRMAN (SHRI KALRA J MISHRA): Please, take your seat.

SHRI JESUDASU SEELAM: That is why, their population has gone up. As per articles 330
and 332, proportionate to their population, representation has to be provided. To avoid some of
these difficulties, hon. Pranab Mukherjee held wide-ranging discussions to have an increase in
seats. But, the Party, which is objecting now requested by the hon. Members have opposed this
and, that is why, this could not be done. Sir, I want to make it clear to the House and through this
House to the people of India that the ruling party wanted a consensus because this is an all-party
issue. We did not want to take any party line or political side on this. We tried our best. We
consulted every political party to increase the seats across the board... (Interruptions)...

THE VICE-CHAIRMAN (SHRI KALRAJ MISHRA): Mr. Seelam, please take your seat.

SHRI JESUDASU SEELAM: ...so that these bottlenecks and disparities could be avoided. It is
unfortunate that they did not cooperate and even then we did not want to send a negative
signal to the SC and the ST people because their constitutional right has been denied all these
years the NDA redrafted the Act. They could have inserted these provisions to remove these
bottlenecks and disparities.

I congratulate the hon. Law Minister on bringing this Bill. At last finally, we could see that
this exercise is done.
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Sir, this is a negative exercise. ...(Interruptions)... You cannot satisfy every Member.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI KALRAJ MISHRA): Please take your seat. Shri Gandhi
Azad.

SHRI JESUDASU SEELAM: That is why this Amendment Bill has come. Thank you, Sir.
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e oYl 59T A1 3fTecy o, aife ot 1 81 YR BRAT AT, Tl A TEl IR HRAT T, qa FHeIe &3 H
o1, AIfeh T URAH 7 faspaict faem | Wie & TEIFRIM W& SR a1 737 &R fawist die
|91 Aie &1 A TR @ B e 721, St faest A 10-12 fhaHiex @l g8 )R SRIdbe WM
2, I e A1 &3 BT 14 < ST PRIBE Ugel F ) fIe™ 1 &5 81 I8 S -91 3l 8, A
|t | T2l 311 ¥E1 g1 Winfore Rk a8 81 18 6 o9 g9 i faem | &5 9RIR™ & © iR fH
|t | T2l 371 ¥E1 Bl Winifore R a8 81 718 6 o9 s9 i faem | &5 9RIR™ & § 3R fH
e @wr & 919 <l % 99 UR 21 64 a1 Bl 984 diel BUIC © AR T8 had Udb Jd 5l 3R
IH{IEaR IT IATRR I TR Bl U fbTR A TAR fhIR OR ST 819, < 9 --%H 4o -8: |l
fopelier @t g T AT usHli fba R & Ie fopan am &, H |wst 781 o1 R8T §1 39 e 9 37TR
B 9F, A Wrmferes TR &1 1egg= Hdh 3R HRNEH 81 J1d &, A1 HRMNeH B B STevd
2l

AT € |1, § ATSTHIG BT &+ dTell g JTSTHIG o7t H &1 s T Ui off- Tap dATetvist
ST GRIEE oY SR AT 91 H U 7S O7el & AlewigETe el &l JRIEM AT off 3R fTsHe
HER, Sl
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AT ¥ie oY S9H S WY [Ger |qu1 die o, a8 9T 3l A1 &5 H ol 3FR SIS &l &
faem |91 <At o1 WG- fase F=$ dra-uia 1 o1, @ dieHeEre R e off, se
RIS &3 B SIS T AT BT SR RN, i1 =4 H 1, WeR H S (771 11 814, 41 Hig Farel
T BTl AP 39 TRE | Solc-YAT TR F T TARM B IR A o7 I 7 FHH- §-5 300-
400 fPARTICR BT B TF BRAT IS, T8 IfeUd el 81 3R $HH WL 81 [eb, Al (<! a1d 2
Feie &1 g 3§ H 59 A9 of wWeis Wi e g g=dre|

it ARG 31t ( 3Ty TewN): HEIGY, AT 9gd Yihanl # 59 fId & wwels & foy wer
O g1 %) IS 954 e 71 off fh # 59 48 W= die], Afdh 3R et 3iR fawmr =1 g1 worqR fopan
H 9 IR SR I a1 HET aTedl gl

T4 AR AT A el {6 30 T 26 TP BIoT, IR AT 7T & 3R TWBR Bl JIBE &
3SR Tl X1 F1fRq| 37 a1l Pl 89 31151 B8 X8 €, T 26 T IS 81 70 TR A< 89 A 3§ |
@ IS qrast Wt TE TE aTel B1 T SANT MG, T ARG | A 3R R I 397 B 311 AT |
2026 e HIS[ET THUIST & § I qTeTE T8 T8 areft 21

AR, U Al A & b S AR a1 o1, I BT & Yeb AreHl 1 R Uit de
RaecH 1 g1 B ¥ a1 51 39 GSIY &1 IR 1 TUise fha o1 3R Sk €1 TTS I 31 IRBR Bl
9 TTe] BT ST g3l b ST Bl ekl 81 TS 8, BIRA Sw8i+ el fordl {5 1991 & daa B
TOIY §H 2001 & HHH & TS B (AT TP 39 ATl Bl AR TSTAT ST Geb | offh IeveTd, F 7
B A1 S BT €1 1 3R 17T U8 gfRerie 814 oI X1 81 H Rt de a1 a1 a1g, getife d S
g 1% 37 911 ®I F81 BT AT PIs A el 2| WA BT g FFRRT 2, « THR TR SRIGRAT
D] HAAd I8 © (5 qI-91d DI SN, T8F $I Y AR IHD I1e 8- Fel ST S| efeh v o
3T AT BT AT, Rl I8 Repls ¥ 2|

HIS[ET HHIRE 7 o1 a1 | B IeuST ®I Sifeifie foha §, a8 9gd ST SollanRig
TP 3 T 71 21 89N a5 AR AR T Al 396! Aol 1 81 S7R U< ¥ &6 3R PRIEEIE & Uh
FHIIeul 7, RTd] STRIEE & -1 9@ Site a1 T 81 98 S8l 9 g 8l 2 3R waf a@ Fai
TS €, I8 59 91d 4 A1 811 & [h 39 DIRe eyl & dre H A AR IIferamies] dReEegUIST 311
SR 21 37K AT I YR HICICHT™! H ST 81, Al IR HREICYUATS Pl BaR HRb AH] I8
ST g

T ISR & BREICYUAT B, ST8l U B Ie ! o RTell & o= 9ic <1 7T 28189 4
I PRECYUAST T & 38R B 3R TN PIRCICYUHIS T F IeR © 3R G 7971 R Ryth 0 gt ©
JMEHT B AT ST ? B SER I FER SATGT?

I ¥ ST § 1 3151 ARBR &b UK 98 SITGT PR & (7Y O T8l 2, b ARPR Bl
I8 TR <1 MY o 7 AT8q BT SIARST HHIR BT 3Teder 11 TAT AT, FAT I8/ el
R R fHAr? AN A S Heied B, ®T 2 S W AR fGar? il T RF AT R T A Dl
JaooTs &1 TTg & AR 7 R fHAT 8, FId SRR TR I8 BR PITS b FW A8+ Wid &l & AR
g Bl HIRCICYUATS & e die [T 71 81 I8 a1 § Al el g 6 FeTg Iy &1 PR U]
T ARG W BH © IR Fig1l 9l Bl 9R ol 8 MR faeell dl 35-36 ARG &, olfdh 9T Adeld gIRTo
Jg TE g1 § I8 Wl S g fb T awh H, S1d B D1 TS R, SRS Bl JITe W Al
BRGNS I 18 7, I8 980 qRIed S 21 396 drav(g W ot fRefied g 7y & oiik ot
Mg ol T o, I PREICYUAS I Wb A g1 ARy off, dfed S gafds 3
PREICYUAIS a1 7E] 21

TR R HHC! 1 59 WX YRTST BT B, oifdpT wear it & fpelt +ff YavTst wR g8+ iR
&1 foran a1 81 81 H U a1 SRR b1 AT b s Wl Bl STATE] Fed] Off k&l 81 7R P ATl
REIER
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TR H PEI, cfeh RTTa] ATETE] U &1 2, ITh] 84 shiec o1 A1y 7 shiec 8l fh 89 ITd] SATaT
JISICA <1 S9PT Bl 7 BIs 81 AXPR Pl BT A12Y1 A SHI T A1 T&1 gl qebell & 1
Wfrel T WY Tl iR SN FeH ITd! gedr gan Rusice™ adT S| a8t § $gm f&
UTYeeT B gl BT Ga¥ 991 MR 318¥ Je1 21 H fUeet vers w2 5t 31 o g} foredh off, Swet
# Rffe AT AT ... (F9F B €. § 37 a1 T & IR V@I §, Tl IOl P STkd el 8
o (FIYTE)...

IyaHTEAs (3t HerTSt fsn): STl BTN

ot e st H werT H) St Bl e forg) ford) off, w30 Sff 9 ok SRR 4 A1 § g
e T8 3 91d qIooTE <, Wi T DI AT I@ b fTU, I BI AN of S & fofg I8 STl 8 fob
b DI IMETET TR TS R S 3R Igd AR AAIS 3 Fahdl & 31R 3HB I H g8 ARy a1d
3 Tl 21 A freel werm w30 it o1 gl fored off ik S+ #41 foran o % 5t o gt ST v, S
PO gifed < AIRY, ST ST a=d U1 I, T9 IS gifed argd of SfifoTy iR i i aed U o,
IR GY T B R ST, TR 500 TUI 1 SIRTY , ATR 1000 S o1 SIRAT. ... (HTL). ..

AR WE=: AR S AT PN ?

it TR orelt: Sl 1 AR, S 3R TeT sifed < A1 SN 98 SreireT a1 § b 3R
T YT € A I g, Sud IS gwifed o B orevd &l 21 alfh 3FR 9 oI &) HIS uiferd)
T, AU QT (). ..

AR WS 3R U TS b &3 dd 81 ql ST AT PR

i} TR ST} I IR S SR 31T T, Sff 1 71 181 of 72 &, offh] dg S2i & fory 32
HEEREIEICEEERGE

IuqaTeae (St HARTS fisn): T, SHH 989 A AN AN © ...(FIIH)...

N refte areit: <ifehT # HAT off A SREARR BT o 7 $9 1T IR JASSTE S Dbl B
BN, TH I AW ¢ Fhal 21 ATYHT Igd-98d &=gdra| THE MINISTER OF LAW AND
JUSTICE (SHRI H.R. BHARDWALI): Sir, there has been a debate in which the hon. Members
have raised two or three very major points, and I would like to first submit one or two major
things. Let me first tell you that the Members have expressed their political point of view
while making their comments. As a matter of fact, when this law was passed by the NDA
Government in 2002, it was passed unanimously, and whatever law was passed, there was no
controversy at all. Whatever guidelines were given in 2002, and whatever law was made,
the Delimitation Commission was constituted only on that basis. So, the Delimitation
Commission is a creation of both the Houses of Parliament. It was presumed that the
Delimitation Commission would satisfy the political parties and, as far as possible, the
Members of Parliament also. But I am one with you that it has not happened for whatever
such reasons delete. Whatever the reasons were, 1 will not attribute motives. But if you look
into the law passed by the NDA Government in 2002, you will find that there are several
things which have been left out. What you are asking today was not provided in the
guidelines. The simple arithmetic that was adopted was that you divide the population of
the State by the number of seats and have an equal number of population. The
consideration for tribals was not given. But in case of tribals, some hon. Members from the
hills have a very valid case; i am one with them. Even Mr. Rawat spoke, or for that matter, other
gentlemen from the other benches also spoke. They have a special case: North-Hast
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300PM.

has a special case. They are difficult areas. While allotting funds, even the Planning
Commission gives special consideration to these areas.

(MR. DEPUTY CHAIRMAN in the Chair)

Since these newly created States of Chhattisgarh and Jharkhand had a special case,
because they were carved out of larger States of Madhya Pradesh and Uttar Pradesh, it
should have been seen by the Delimitation Commission that the Scheduled Castes and the
Scheduled Tribes, for whose consideration and for whose benefit these States were created,
do not lose anything. But you are saying the same thing that it was not done for whatever
the reasons. Whatever the reasons were, this was not done because the law did not provide
all this, that you have to take into consideration the special case of Scheduled Castes and
Scheduled Tribes. They could have been given some concessions under the law, and the
Delimitation Commission would have been bound by that. But I am not criticising anyone.
This law was passed unanimously by the Parliament, and pursuant to that, the Delimitation
Commission started working. The Delimitation Act could also provide that the views of the
hon. Members from the Lok Sabha and also of the Members of the Legislative Assemblies
should be given due consideration. But this is missing from the law, I am not criticising it,
but it has failed to do justice with several constituencies. For example, my learned friend
from Tamil Nadu mentioned Pudukottai,.... {Interruptions).... Whatever the name is, this is
a case of glaring defect in the law that the whole constituency, the historic
perspective.. { Interruptions) ..

SHRI SU. THIRUNNAKAVUKKARASAR: Sir, that is the only district where there is no
parliamentary constituency. In the other areas, it is provided, but here, it is totally abolished.

SHRI HR. BHARDWALJ: I am saying not only this; there are several States e.g. Kamnataka,
from which, people came to me...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, our suggestion is that the name could have been
restored... (Interruptions)...

SHRI H.R. BHARDWAIJ: Let me tell you..(Interruptions)..Let me tell
you...(Interruptions)... 1 am supporting your case—that the Delimitation Commission did not
keep in their guidelines, because there was nothing in the Delimitation Act, 2002, to give 5 this
kind of consideration. They adopted a straitjacket, applied it, prepared a draft and threw it at
the Members of Parliament. The Delimitation Commission has to follow the law. They issued
guidelines and they are here. They followed them, let me tell you, this was, as < a matter of
fact, an exercise with which nobody was satisfied. The representations started pouring' in.
From 2005 onwards, I received representations from almost all the States. I met, at least, 500
representatives from various States. Wherever we could do, we forwarded the matter to the
Delimitation Commission for consideration. Beyond this, neither the Minister nor the Ministry
has any role in the Delimitation Commission. It is independent. So, we could not interfere, but
we could always hear. For example, one of the hon. Members has raised the case of
discrimination between Chhattisgarh and Jharkhand. Let me tell you how we could achieve this
in Jharkhand. All political parties from Jharkhand, including Shri Arjun Munda, who was the
former Chief Minister of the NDA Government, came to me. He came with an all-party
delegation. Then his successor Chief Minister, Shri Madhu Koda. also brough all the Members.
When we found that all political parties were unanimous in
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this and they made several representations, we thought that the problem was serious. At
that point of time, we decided to nullify the exercise of the Delimitation Commission. I can
tell you that I have a note from Chhattisgarh also. Three letters were received by me from
Chhattisgarh. Their representation was not of such a magnitude that we should nullify it.
They had a case of one or two seats. That is a loss. The Chief Minister wrote after the
Delimitation Commission had notified its recommendations. You can understand that a
delimitation exercise of this magnitude has taken three years. Even then, let me submit very
respectfully, I had kept it pending. Now motives are being imputed. It is wrong. I kept it for
consultation. All your leaders in the Opposition know that we called them for discussion,
not once but several times, asking them, "What is your view on the Delimitation Commission?
Are you satisfied? Do you want to change something? We could even amend the Delimitation
Act as well as the Constitution". We had also suggested inceasing the number of seats.
But, as you all know, we could not build a consensus on this issue.We had consulted with
major political parties, the leaders of the opposition parties, Sushmaji and all others. All of
them were always of the view, "Let us go by the recommendations of the Delimitation
Commission. We should not delay; we should accept it". Similarly, the Left Parties always
supported it and said that we should not interfere in the delimitation exercise. We had
received serious representations from some of the States. The hon. Member Shri Salem has
been working round the clock to protect the interests of the Scheduled Castes and the
Scheduled Tribes, and he did a meticulous job. But, as a matter of fact, I don't know what
has motivated these parties and whose Members are now arguing in this House that gross
injustice has taken place. They told me that they want immediate implementation of the
recommendations of the Delimitation Commission as early as possible.

Why did we bring an Ordinance? You have every right to criticise. An Ordinance is a
valid law. But it should be used sparingly. We had also raised objections to Ordinances
when we were sitting on the others side. But why did we do it? In the case of North-East, all
political parties, again I am saying without any exception, from Assam and all these States,
which have been exempted from the exercise of delimitation, were unanimous. There was
100 per cent unanimity among the political parties. They came and they represented that the
Delimitation Commission would not be allowed to do anything because there was serious
threat of violence and all those things. When all political parties make one point jointly,
which Minister can ignore it? Which Government can ignore it? So, we went by those
considerations. There were several hundreds of cases pilling up in the courts. So, some
people brought stays from the court and they contested it. So long as that was going on, we
did not interfere but when the stays were vacated and it was decided to resume the
Delimitation work in North East at the cost of bloodshed, was it not our duty to intervene?
That is why by an ordinance, we provided by virtue of amendment in the Delimitation Act
that when the President is satisfied in exigencies of the situation on the ground protecting
integrity of the country, we can defer it. What is meant by deferring Delimitation? Deferring
is, you need not hold as is done in a hurry in other places where people are crying now. We
defer it and when the circumstances are conducive, we resume it. It does not mean that there
will be no delimitation. There will be no election. It is a cardinal principle. If there is no
delimitation, elections will be held on the existing seats. So far, we are holding elections only
on the past delimitation. Now, the next election will be held on the present delimitation. So,
motives should not be imputed in matter like this where political consensus is always
sought. Whether it is this Government or that Government, you cannot take sides on
matters of election or election reforms. So, this is a matter where there has been consensus.
All major leaders have supported what we have done. I wish I could do something for
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Chhattisgarh also because that is another State where there is a lot of tribal population.
Some Member said that I do not know Chhattisgarh. I have been a Member of Parliament for
24 years and Chhattisgarh was included in Madhya Pradesh. I know every inch of
Chhattisgarh and I have great sympathy but your people did not make any representation
unless it was notified. The Chief Minister wrote after that. But, then, it was too late. So, this
is not a matter on which we should adopt partisan attitude or impute motives. Certain things .
have happened. Firstly, let met tell you that this kind of a delimitation, which has been
happening, is not delimitation. It is only a rotation of seats and rationalisation because i
delimitation is inevitable whenever there is increase in population. Some seats may have to
be increased to provide for the increase in seats to the Scheduled Castes and Scheduled
Tribes. So, at least to compensate them and to follow the constitutional mandate, we have
to increase their seats. But, when you freeze the seats by a constitutional amendment, you
tie your hands. That is where the difficulties have arisen. We were suggesting. Your leaders
know very well. We called a meeting. Our Leader, Shri Pranab Mukherjee called several
meetings that we want to increase the seats. For that, we may have to amend the constitutional
provisions or Delimitation Act also. But, there was no agreement on this and since there
was no consensus, we went by the fait accompli. Let the Delimitation Commission do its
job and finally, you must have to notify it. That is where . am submitting that there was no
motive in it. Nobody should impute the motive in it because this applies to all of us. It is
delimitation which has taken place. It has caused problems for several MPs and several
major leaders but that is the law and that is the law of the land today. We have to immediately
complete it. We have a commitment to democracy. India is one country, which is democratic
and whether one partly is benefited or not, are not the considerations according to my way of
thinking. We have to complete this exercise because in one year, elections are due and
Members will have to understand their new constituency. They may have to do some work
also. So, we cannot delay it and it is not possible for me to bring another amendment or any
other provision to help people. This will be for the next Parliament to decide. We are
preparing for revision of rolls at this stage. You know that we have gone that advanced. The
Election Commission wrote to me that they need 6-8 months to prepare the rolls. Even for
State Assemblies in Madhya Pradesh and Rajasthan, they have to do the work for revision
of rolls and, more so, for Lok Sabha elections, because next year they are due. So, there is no
room for any controversy. This is why, I say, we carried forward the exercise of NDA
Government by freezing the seats and following the guidelines. And, thereafter, the
Delimitation Commission has framed its own guidelines. Therefore, there is no room, except .
to help these five States. Will you not accept my plea when I say that it is a laudable job this
Government has done by, at least, helping these five States? Otherwise, there would have
been more hue and cry even in Jharkhand as well as in the North-East. So, whatever .
representation we received, unanimously, without any difference of opinion, we have carried
out in these five Sates. Had there been no consensus, we would not have ventured into
this. So, this is where I say that there has been no discrimination and there has been no
political consideration in amendment. What have we brought before this august House?
We hive added only two minor provisions—10(a) and 10(b)—to the law passed by NDA
Government. Sir, 10(a) enable us to exempt the States in the North-Eastern, which are problem
areas. No political party disputes the fact that these are problem areas. And, 10(b) nullifying
what was done in Jharkhand. Except these, there is nothing controversial in the Bill. 1 am not
responsible for setting up of the Delimitation Commission. I would haave drafted this law. I
would have provided due respect to the Members of Parliament that they would be consulted
and their views would hold good. I could also provided certain other things. But, this is
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what I inherited and this is on which the work has been done. This is not fair for NDA
members to say, 'We did not do it." You have applied this. It was accepted. As we have done.
The successive Government do not nullify everything that the other Government does.
And, we have to carry them to the logical conclusion. I cannot even impute motives to the
Delimitation Commission. They are very honourable people. I am not in a position to say
that there was any political favouritism this or that. It should not be. They discharged their
statutory duty. 1 am not in a position to speak about those things. In a work like this—it is
a big task—some mistakes are bound to happen. Everybody cannot be pleased by this
exercise. But, by and large, such a colossal work has been done. I must also put on record
that it is the opposition parties which prevailed upon me to hurry through this exercise.
Otherwise. I would have taken 2 more weeks to complete this. So, everything has been done
at the instance of the hon. Leader of the Opposition. It said, "You are delaying it. Your
intentions are not good.' I said, 'No. certainly, not. My intentions are as good as yours. But,
you give me some time." So, without loss of any time, I went to the Cabinet and got it
approved. Now, I feel, there is no room for any amendment to this law. It has to be passed so
that the country can hold elections, revision of rolls is possible immediately and we can go
to polls as per new delimitation.

With these words, I thank you and request the House to pass the amendments. Thank
you.

MR. DEPUTY CHAIRMAN: Now, first, we take up the Delimitation (Amendment) Bill,
2008. The question is-

That the Bill further to amend the Delimitation Act, 2002, as passed by Lok Sabha, be

taken into consideration.
The motion was adopted

MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause consideration of

the Bill.
Clauses 2 to 4 were added to the Bill. Clause I, the Enacting
Formula and the Title were added to the Bill SHRI HR. BHARDWAJ: Sir,
I beg to move: That the Bill be passed.

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we take up the Representation of the People *
(Amendment) Bill, 2008, for consideration. The question is:

That the Bill further to amend the Representation of the People Act, 1950, as passed by
Lok Sabha, be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clausc consideration of
the Bill.

Clauses 2 to 8 were added to the Bill.
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Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI H.R. BHARDWAI: Sir, I beg to move:

That the Bill be passed.

The question was put and the motion was adopted

The Prasar Bharati (Broadcasting Corporation of India) Amendment Bill, 2008

MR. DEPUTY CHAIRMAN: Now, we shall take up the Prasar Bharati (Broadcasting
Corporation of India) Amendment Bill, 2008.

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIPRIYARANJ AN
DASMUNSI): Sir, I beg to move:

"That the Bill further to amend the Prasar Bharati (Broadcasting Corporation of India)
Act, 1990, as passed by Lok Sabha, be taken into consideration".

Mr. Deputy Chairman, Sir, through you, 1 am to inform that, strictly in accordance with
the provisions of the Constitution of India, from time to time, every Government of the day
has to bring Ordinances, which they feel Very important and necessary, and, then, they
convert them into legislations. Accordingly, we have done it. The legislation had already
been passed in the Lok Sabha yesterday.

I am to inform the House that the Prasar Bharati is not a Prasar Bharati of 1990. It is
meeting challenges, problems faced in the commercial media and the public service obligation
media, called, the Prasar Bharati. To meet the challenges, the Prasar Bharati Board should
have teeth, should have strength, and should have dynamism. But the dynamfsm does not
simply mean a slogan or a speech. It must have a capacity in a manner that new concept,
new ideas and new spirit is imbibed in the highest office, though it has a part-time Chairman.
And, also, the professional motivation of the management's character is built up. Till now,
the process was that only the bureaucracy would come in as the CEO of the Prasar Bharati,
or some chosen member would head the Prasar Bharati Board as a part-time member, not as
a full time because as per law he has to be a part-time. Sir, we are the host broadcaster of the
Commonwealth Games, 2010, and the Youth Commonwealth Games, 2008, right knocking at
the door in t-une. And, being as a host broadcaster, we also feel that we have to interact with
the international media and they also want decisions from time to time. And, decisions are
not taken by the Government, the decisions are taken by the Board. The Board had to meet
often, time and again. Therefore, we felt to first look at the Act. And, we felt that there are
two problems. One, there is a provision for the Chairman, whose age is not fixed. He can be
90, or, he can be 99, or, he can be 100. He can retire anytime. The second problem that we felt
was that when we would talk with any professional people to come, these days, throughout
the world, right from the BBC, Voice of America, even the Yemen television, and the private
television and the Public Service Obligation Television in Australia, the competent
professionals would not come if he did not feel that he had enough time for a stable period
to continue and deliver. So, on these two aspects, we thought of fixing the tenure of the
Chairman, with a part-time, not a salaried man, only to preside over the meetings and draw
some allowances. And, a professional man, who is the Executive Member, full time, who is



